No.PCH-HA (3) 4/2011- — ¢
Government of Himachal Pradesh,
Department of Panchayati Raj.

From:
Anil Sharma,
Rural Development and Panchayati Raj Minister,
Himachal Pradesh.

To

The Sccretary,
Himachal Pradesh Vidhan Sabha,
Shimla-171 004,

Shimla-171002, dated the \WhMarch, 2016

Subject:-  Introduction and laying of the Himachal Pradesh Panchayati Raj
(Amendment) Bill, 2016 on the table of the House during its Budget
Session-Notice therefor,

Sir,

[ have the honour o give notice ol my intention o introduce the

Himachal Pradesh Panchayati Raj (Amendment) Bill, 2016 (Bill No. 5 o’ 2016) in

the Himachal Pradesh Legislative Assembly during its Budget Session.

Three authenticated copics of the said Amendment Bill along with

statement of objects and reasons are enclosed herewith lor further necessary action.

¢ Yours faithfully

Encl. as above
(Anil Sharma) ,
! tyshandery,
Ru DR RAPRISHEEET
BDIERTAT é]’ra desh.
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AUTHORITATIVE ENGLISH TEXT
BILL NO. 5 OF 2016

THE HIMACHAL PRADESH PANCHAYATI RAJ
(AMENDMENT) BILL, 2016

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH PANCHAYATI RAJ
(AMENDMENT) BILL, 2016

ARRANGEMENT OF CLAUSES

Clauses:
1. Shortfitle.

2. Amendment of section 5.



STATEMENT OF OBJECTS AND REASONS

Section 5 of the Himachal Pradesh Panchayati Raj Act, 1994 provides for meetings and
quorum of the Gram Sabha. According to sub-section (3) of this section, for the purpose of
quorum in any general meeting of Gram Sabha representation of at least one-third of the total
number of the families represented by one or more members is required and decision hasto be
taken by a majority of members present and voting. It has been observed that in most of the Gram
Sabhas, the proposals relating to developments are not approved in the meetings for want of
quorum and resultantly, development of the Gram Panchayat is adversely affected. Thus, in order
to overcome this hurdle, it is considered in larger public interest that the quorum for the general
meeting of the Gram Sabha is reduced to one-fourth so that developmental works of the Gram
Panchayat are not hampered for want of quorum. As such, ithas been decided to amend the Act
ibid accordingly.

This Bill seeks to achieve the aforesaid objectives.

(ANIL SHARMA)
Minister-in-Charge.

FINANCIAL MEMORADNUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—



Bill No. 5 2016

THE HIMACHAL PRADESH PANCHAYATI RAJ
(AMENDMENT) BILL, 2016

(As INTRODUCED ™ THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Panchayati Raj Act,
1994 (4ct No. 4 of 1994),

Be it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-seventh Year of the Republic of India as follows:—

1. This Act may be called the Himachal Pradesh Panchayati Raj Short title.
{Amendment) Act, 2016.

5 2. Insection 5 of the Himachal Pradesh Panchayati Raj Act, 1994, Atfnem!mcgt
in sub-section (3), for the words and sign “one-third”, the words and sign * section 3.
“one-fourth” shall be substituted.



THE HIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT) BILL, 2016
A
BILL

further to amend the Himachal Pradesh Panchayati Raj Act, 1994 (Act No. 4 of
1994).

(ANIL SHARMA)
Minister-in-Charge.

(DR. BALDEYV SINGH)
Pr. Secretary (Law).



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH
PANCHAYATI RAJ ACT, 1994 (ACT No. 4 OF 1994) LIKELY TO BE AFFECTED
BY THIS AMENDMENT BILL

Section :

5. Meeting and quorum of Sabha.—( 1) Every Sabha shall hold four general meetings in
each year and every meeting shall held on January, April, July and October. It shall be the
responsibility of the Pradhan to convene such meetings :

Provided that the general meetings of Gram Sabha shall be held in such a manner that all
the Gram Panchayats are covered in a District in each of such months. The District Panchayat
Officer concerned shall notify Gram Panchayat wise dates for the Gram Sabha meetings within the
District :

Provided that the Pradhan may, at any time or upon a requisition in writing of not less than
one-fifth of the members of the Gram Sabha or if required by the Panchayat Samiti, Zila Parishad

or the Deputy Commissioner, shall, within 30 days from the receipt of such requisition, call an
extraordinary general meeting :

Provided further that where a Pradhan fails to convene the meetings under this sub-section,
the prescribed authority shall convene such meetings within a period of thirty days.

(2) Thetime and place of all the meetings of the Gram Sabha shall be published in the
prescribed manner,

(3) Forany general meeting of the Gram Sabha, representation of atleast one-third of
the total number of families represented by one or more members of the Gram Sabha shall form a
quorum and decision will be taken by amajority of members present and voting :

Provided that for a meeting adjourned for want of quorum, representation of at least one-
fifth of the total number of families represented by one or more members of the Gram Sabha shall
be required for holding the adjourned meeting,

(4) The meeting of the Gram Sabha shall be presided over by Pradhan or in absence of
Pradhan by Up-Pradhan. In the event of both Pradhan and Up-Pradhan being absent, the meeting
of Gram Sabha shall be presided over by a member of the Gram Sabha to be elected for the
purpose by the majority of members present in the meeting,



